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IHE UENTRAL AMMINLS [H4il ve IRLBUNAL, ACLAHABAU
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Allahabad : ilated this )8 th day of February, 199
Uriginal Application No,94) of 1998
fatrict L
URAM
Hon'ple Mr, S.K, Agrawal, J.M,
Hou'ble Mr G damakrishnana. A M.
Chhedi Lal Uhguhan,
son of Late 5ri Kishori Lgal Chauhan,
f/0 773/177/2, Rajrooppur,
Gstrict_Allahabad.
(sri Q, P, Gupta, Aavccate)
e © ¢ o © Applic.aﬂt
ver'sus
1o Senior wivisional account Ufficer,
in the Uffice of L,M, Northern
fallway, Allahabad,
24 The Financial Advisor angd unief
Account Ufficer, Worthern siallway,
Barauda House, New lelhi,
3, Union of lndla through

General Manager,
Northern dgilway, Barguaa House,

New .elhi,
(Sri A.K, Gaur, Aavocate)

e « « o« o Hlespongents

in this UA the appllicanls makes a prayer to
direct the respongenis to deciae and pass a regsoned
sNa speaking orger on his representigtion dated
2=-4=1996 which he has submitted before the disciplinary
authority against the inquiry report failing which
respongents may be directed to relegse all retiring

ques to the applicgant,
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2.4 The facts of the cas€ as stated by the applicant
in this cae are that a memo of charge sheet dated
16-9-1988 was issued to the applicant but inquiry

wag not completed till 1993. Therefore, the app]_icant
challenged the sam€ by Way of UA No,1213/1993 and
this Iribpunal girected the respongents to complete

the inguiry within foul months but the inquiry was
not completed within stipulated time, Therefare,
another UA No,1814/1994 was filed to direct the
respongents 10 finslise the disciplinary proceedings

but as the applicant retired from service, this VA

was dismissed as infructuous and af opportunily was

given to the app]_ic,ant to file the representation,
In the meantime, the inquiry was completed afnd a
copy ©of the inquiry repPri was given to the applicant
on 20-3-1996 to which the applicant filed a
representalion on 02-4-1996, Since then neither
any final order was passeéd on the inquiry report
nor representation of the applicant was dlspOséd of,
It is stated that the cepartmental proceedings must

pe completed within 150 days and as well as the

juclgement cated 18=4-1994 als© directed the respbndents

to complete the disciplinarly proceedings within four
months but the same could not be completed afad
respongents have arbitrarily withhela his retiring
dues arbitrarily malafidely, Therefore, the applicant
£il1 eg this LA for seeking a relief as mentioned
above,

3. No couhter affidavit was filed,

4. AN applicati.on was also fileq to direct the

responaents to release all the retiring dues to the
applic.an't if the responaents are nctpassing any final

orger on the inguiry report,

e ————

-
- e B S DR e B e r'— o e T R R

T

e o LT

T T




e

)

-3 -
B Heard learned counsel for the applicant angd
1 earneéd counsel for the respongents and perused the

whol e record,

6, From phe very begining it appears that the
attitufce of the respongent authority has been
indifferent in this regard against the applicant,

No -~ order has been passed on the disciplinary
proceedings initiated againsf the applicant ti]l
date, No counter affidavit was filed inspite of
opportunity given to the responcents, No regsons haye
been given by the responaents pefore this Iripunal

as towhy no orders are passed till ta.gte on the
representation of the applicant which he has filed on
2-4-1996, A charge sheet was issued on 16-9.1988,
The inquiry was not completed inspite of direction

of this Iribunal in VA No,1213/1993 within stipul ated
time, It alsO appears hhat the inquiry was completed
only in March, 1996, 1lhereafter, a copy of the inquiry
report was given to the applicant and the applicant
submitted his representztion on 2-4.1996 pbut no orger
has been passed till tocay, [herefore, we have no
alterngtive excepl to weprecate such pragétice on the
part of the respondents, Wwe, therefore, allow this
UA and direct the respongents to pass appropriate
orders on the inquiry report after ccnsigering the
represenlation of the applicant within % monthsg
from the aate of receipt of the Orger fai-i_j::g

which the applicant shall be entitled +to khe all

the retiral benefits due to him al ongwith interestl

@] 2% per aMmum,

7s There shall be no orders as to costgg

Membér (ﬂ) { Membef"'{j)




